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25.11.2022: Today again a prayer has been made on behalf of the 

Appellant for granting adjournment on the ground of difficulty of Ld. Counsel 

for the Appellant. On last date also i.e. on 27.09.2022, the Appeal was 

adjourned on the prayer made on behalf of the Appellant. Fact remains that on 

10.03.2022 the present appeal stood dismissed due to repeated non- 

appearance of the Ld. Counsel for the Appellant. Subsequently, after dismissal 

of the appeal restoration petition was filed which was allowed on 08.08.2022 

and thereafter the appeal was restored to its original file. After the appeal was 

restored, this is second occasion when prayer is being made for adjournment.  

The prayer for adjournment now may not be entertained. The Appeal stands 

dismissed due to non- prosecution. 
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